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We have heard Mr. .J.Prid3 learned counsel for 

the Petjj- ner and Mr 2.C.tath learned Standinq ounse1 

Heari ne is concluded.udgment is dictated and eroncojnced 

in the O;CC court vide separate sheets attached to 

record.,jn O.A. 252 of 199O.Ths, the apelication 

is accerdin ly disosed of. No costs. 	/ 
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